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LShn Omen Bhattacharya]
This Committee will not give the real 
benefit and justice to the employees 
The real intention behind it is to 
freeze the waget> of the woiking 
people

With these woids, I conclude my 
speech with the same point with 
vt Inch 1 started and that is that there 
is no difference to be found between 
the budget that wa* presented by Mr 
Patel and the budget of Mr C Subra- 
manuun, the former Finance Minister 
We may say that it is old wine m new 
bottles—the same practice, the same 
method, the same policy So I will 
humbly request the Janata Govern
ment to objectively analyse the situ
ation and 806 that people do not get 
frustrated as a result of the high 
hopes that they had put on you and 
you should try to fulfil your promises 
and the assurances given by you to 
the people in a good gesture by a 
radical change in your fiscal po1icy
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SHRI KANWAR LAL GUPTA 
Technically, you are right, there is 
one Cabinet Minister But the Minis

ters representing all economic Minis
tries should sit It is very important 
I agree with the hon Member May 
I request the Home Minister to con
vey the feelings of the House to the 
ofther Minister

MR CHAIRMAN If the Home 
Minister is piesent, then it is suffi
cient

16 5? his
STATEMENT RE INTERIM REPORT 
GIVEN BY THE SHAH COMMIS
SION OF INQUIRY

THE MINISTER OF HOME AF
FAIRS (SHRI CHARAN SINGH)* 
Sir, I have just been informed that 
the first mteum report of the Shah 
Commission of Inquiry appointed 
under Section 3 of the* Commissions of 
Inquiry Act 19*52 has been leceived 
in tht Home Ministiy I thought I 
should share this information with 
ihe Members before it appears in the 
Press tomorrow We will examine 
the report as early as possible and 
take follow-up action in consultation 
with the Ministry of Law

SHRI VASANT SATHE (Akola) 
S11 I want to make a submission 
The othei da\

MR CHAIRMAN If I give you 
permission thtn othei Members also 
would like to spt »k

SHRI VASANT SATHE I am on 
a point of order

DR MUR1I MANOHAR JOSHI 
( Mmora) Under what rule7

SHRI VASANT SATHF I have 
to till the Speikei not you 
Sit the other day, the Speaker was 
pleased to observe when Mr Raj 
Naram wanted to place the interim 
leport (Interruptions) Let me 
make my submission

DR MURLI MANOHAR JOSHI 
I am on a point of order Under 
what rule is he making this sub
mission’
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SHRr VASANT SATHE: He says
that he has received the interim
report .... '

DR. MURLI MANOHAR JOSHI:
I am on a point of order. Under what
rule is he making his submission?
SHRI VASANT SATHE: Rule 376.

MR. CHAIRMAN: Rule 372 reads
as follows:-

"A statement may be made by a
Minister on a matter of public im-
portance with the consent of the
Speaker but no question shall be
asked at the time the statement is
made."

SERr VASANT SATHE: This IS
not a statement under that rule. WIiat
is this statement? He -has only in-
formed the House .... (Interruptions).

DR. MURLI MANOHAR JOSHI:
He should not be 'allowed to take the
time of the House.

t.

SHRr VASANT SATHE: No in-
terim report should be' placed even
tomorrow. He has informed the
House that the interim report will be
placed before the House tomorrow.
(Interruptions) The interim report
should not appear in the newspaper
unless .... (Interruptions).

MR. CHAIRMAN: He has not made
any statement. He has only informed
us about the receipt of the report.

SHRI VASANT SATHE: I want to
know this, whether ,the interim report
will be made public tomorrow.

DR. MURLI MANOHAR JOSEI:
He cannot be allowed to speak ....

SHRr VASANT SATHE: r do not
mind 'any bogus report being received
by the Government from the Shah
Commission.... (Interruptions).
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SURI KANWAR LAL GUPTA
(Delhi Sadar): He has just informed
the House about the receipt of the
report. He has not stated anything
more .... ,(Interruptions) .

17 hrs.

SHRI VASANT SATHE: It is all
one-sided **the Shah Commission; I
,say this. (Interruptions). I didn't
say so. I have not said he is** you
have said it. Mr. Raj Narain has
called Shah* * (!Inter'rurptions) ..

MR. CHAIRMAN: He is a point
of order. (Interruptions).
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If there is anything I will see.

SHRI KANWAR LAL GUPTA: He
has used the word+" against the Shah
Commission. That word should be
expunged.

SHRI VASANT SATHE: Whq? It is
not derogatory. It cannot be expunged
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SHRr VASANT SATHE: It cannet
be expunged under Rule 383, because
it is not derogatory.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : The hon. Minister has
conveyed two things to the House.,
that the interim Report had been
submitted and that the Government
would examine the Report as early
as possible. But what information he

"*Expunged as ordered by the Chair.
3991 LS-12
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IShri Shyamnand*n Mishra]

fcai withheld Irom House la that b* 
has not told tb$ House when he 
'would place the interim Report on 
1he Table of the Houae. And then, we 
alstr do not know when the Report 
was submitted to the Home Minister— 
whether he has already taken a great 
deal of time, one does not know. 
When was the Report submitted? We 
would like to know whether he has 
been expeditious.

SHRI CHARAN SINGH: The Re
port was received only today, just 
before 12 o'clock.

As for the laying of the Report on 
the Table of the House, it would take 
at least three weeks. It would have 
to be translated and a summary had 
to be prepared and put before the 
Cabinet and then alone it will be put 
before the House.

SHRI SHYAMNANDAN MISHRA: 
Only one think more—since I was 
interrupted. It was also reported 
some time back that some of the re
commendations or findings of the 
Shah Commission have been of a final 
nature and not of Bn interim nature. 
This has come out in the papers. The 
House would like to know whether 
the entire Report is of an interim 
nature or some part of it is of a final 
nature.

SHRI KANWAR LAL GUPTA: I
want to know from the Hon. Home 
Minister___

W Tfif ^3
otjt  i (wrcrw) i

I am not allowing any discussion on 
this question. (Interruptions), Mr, 
Murali Manohar Joshi.

17.40 hrs.
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